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pEMISTRY OF COMMUNICATIONS -

{Ticparmen: of Telecommunizations:
NOTIFICATION

Mew Dtk the 26tk Fupe, 2000

G.5.R. 506{E}—  1n ayarnice of the powers conferred by clause (a) of sub-section (2) of
section 35 of the Telecom Reguiatory Authority of India Act, 1997 (24 of 1997}
and in supersession of the Telecom Regulatory Authority
Allowances and other conditions of service of Chai person and other Members)

' . . . s 4 o] . j
Rules. 1997 the Central Governmens herahy makes the following roleg, namaly-

of Indiz {Saiarieg

1. Short titie and commencement:— (1)  These ruieg mav be calied the
Telecom Regulatory Authonty of India (Salaries, Aliowances and other
Conditions of Service of Chairperson and whole-time Members} Rules, 2000, =

(2)  They shall come into force on the date of their publication in the
Official Gezette,

2. Definitions:— In these Tuies, unless the contex: otherwise requires, -

(@)  “Act”, means the Telecom Regulatory Authority of India Act, 1997
(24 of 1997);

(b)  “Authority”, means the Telecom Reguiatory Authority of India
established under sub-section {1} of section 3 of the Act;

(¢}  “Chairperson”, means the Chairpexson of the Authority appointed
under sub-section'(3} of section 3 of the Act;

() “Member”, means a whole-time Member of the Authority appointed
- "under sub-section (3) of section 3 of the Act;

(€)  All'other words and expressions used herein but not defined shall
... have the szme-meanings respectively assigned to them in the Act.
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TEIEive am TSN bansfir o way of LEnsIOn. gratuiny, emplovere
CONWIDAnON 16 fhe Conriburoary Provident Fune o other forme of TEUTemenr
bevefite, the b2 of such Chairparsor o Member shal pe TEAUsEd by the &ross
Emount of pensing, o smplovers conmiburion 1, e Conmiburon, Providen; Fupg
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ovemmen: or Srare

07 has ber

10T 00, o7 hge reienved cLnme eontisd ¢

9T any othar fnq quivziem of
STETUIY ;. drawe oy i¢ be drawr by him;:

Provided frther gz & persor whe hag TeIIEC frotn any sarvice meluding
SEMVICE  under Cenpal Govarnmen: o1 Stare Govemmsm: Public Secror
L?nderial'Jhgs andor Auronomoye Bodias ¢ appomIsd as the Chairperson op &
Member, he shal; b enutled 1o TeceTve deamess allowance ar the same 7a1- as
gpplicable 10 2 Grour A officer of the Cenral Governmen; drawing an

83 10 Tecefve deamess refjef 0L Dpension

SQUIVEISDT pay, bui he spal; 007 be enmyj
during the period p: holds office a5 sy, Chammersor or g Member,

()  Leave: The Chairperson or = Member shali pe
eamned leave for “VEIY vear of servicz. The Paymem of jeaye salary during lezve
shall be povemeg by rule 40 of the Central Civil Senric:es{Leave) Rues, 1972 The

Chairperson or Member shal] pe extitled to encashment of Aty percent of earned
leave to his credit at any time,

enntled to thirty davs of

i} Provident Fund:- The Chairperson ang 4 Member shall pe entitled to
subscribe to the Contributory Provident Fung which shall pe governed by the
Co_rm':i_b_u*:q;},I Provident Fung Rutles, l 962; :

(JV) fEIiEiiV-.e’llling '.A]ld.'wan.ce andl)-‘il]i"’ ﬁ]iowance-j:f;e Pl erson. and a
Member shall pe entitled 1o traveliing allowance apg daily allowance for
rangportation of personal effects while on tour or

oD transfer {(including the

Iion
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JOWNLY unGeriaker e join the Auwthority of ot the expin of his emm with the
";utho'm= LC proceed o [is home-town), at the same rates as applicabic 1¢ Jroup
." officer of the Cenwal Governmen: drawing an equivalen: pay.

{vi  Domestic offictai tours:- The Chairperson and 2 Member, while on tour.
shall be entitled to the facility of Government accommodation in guest houses or
mspection bungalows run by the Central Government, wherever available, on
paymeni of normal rent at outstations, as applicable to Group “A” Officers of the
Central Government drawing an equivalent pay.

in case Govermment accommogation 1S noi avaiiabie while on domestic

official tour, the Chairperson and 2 Member shall be enutled to sty in India

_ Tounsm Deveiopmen: Corporation hotels on s retmbursement hagis_and wherever
India Tourism Development Corporation hotele are not available, in other hotels

on reimbursement basis, re-imbursement in both cases being himited to lodging
charges only, and on a single room occupancy basis.

(vi) Eeave Travel Concession:- The Chatrperson and a Member shall be
entitled to leave travel concession at the same rate as applicable to Group ‘A’
officers of the Central Governmen: drawing an equivalent pay;

(vii) Medical Facilities:- The Chairperson and a Member shall be entitled to
nedieal treatment and hospital facilities, as provided in the Central Government

Hezalth Scheme and at places where the Central Govemnment Health Scheme is not
in operanon, the Chairperson and z Member shall be enttled to faciiities as
provided 1n the Central Services (Medical Attendance) Rules, 1944:

(viii) Official Visits Abread:- The Chairperson and 2 Member shall be entitled
to undertake official visits abroad with the prior approval of the Minister of the
Government of India in-charge of the Department of Telecommunications and
after clearance from Ministry of External Affairs on the points relating to political
affairs. The daily allowance and provision of botel accommodation during the
period of tour abroad shall be regulated in accordance with the Government
mstructions as applicable to officers ot equal grade in the Government of India,
Indian Missions abroad shall take care of arrangements and extend facilities ase
applicable’ to Group “A”™ -officers of the Centrgl alsGovernment. adrawvin,
equwaim?ay—v :

(ix) Conveyance facility:- The Chmrperson and a Member shall be entitled to
conveyance facﬂmee atmmma ;




T eme e
———— T T - - -

B [3 R T — i o B
+u T EVRTY L e .. LapyTTe T T L
. o Attommoesuun:. SR_NRPDErsOL oospy, Lo
TELENT LU0 G

BTITST Tumnnger
AELISL gl o rare: sjpc;:;f;st DL

T s -—-*Tun?#f*mnf'“~3’Br‘-!:m_.--“f;aﬁnﬁss*:nf?}-'ﬁﬁﬁ‘-rcm:ziﬂfbwan':':**ﬂ?
bl percen: o be

HeL merens “2ng

CEnT Jovernn e rom.

Hreate e TN e

S " Feel oLl e i E e e Bl BTy e
HERIT NEM b SIai: ne SN 1z r::;ahnnd- d..w.‘UE'HI:JJSdUa)I, ol cl:),_]IJud..'JC'
QII1ser - T LSNTa. SOVETIMens arawgy q1: SOuva e ey

L oz

o demimng ofpe e Chairpersor and
TRlemnor of

resrdenna! astommodanon for

hiember shali b: en
and conditions

atied 1¢
ONT montr, oy Ihe

same 1erm:

4, Ozath of Offipe and Secrees
Chaimpersor ang HMempar shall, befgre
Subsoribe ar agh of Uffize
Tuleg,

~ Lverv PEISON anpoinegd 10 bz the
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FORM -}
{See rule 4)

Form of Oath of Office for the Chairperson/Members of the Telecom Regulatory
Authonity of India

L , having  been anpomted as  the
Chauycmuw-wcmuw VIS i purz.un Pl uU,L}waotel so:cm.mv affimn and do

swear in the name of God I will faithfully and conscentiously disc harge mv duties
as the Chairperson/Member (cross out portion not applicable). of the Telecom
Regulatory Authority of lndla.. to the best of my ability, knowledge and
Judgement, without fear or favour, affection or ill-will.

(Name of the Chairperson/Member)
Dated: ‘ TELECOM REGULATORY AUTHORITY OF INDIA

FORM ~ 1T
(See rule 4)

Form of Oath of Secrecy for the Chairperson/Members of the Telecom Regulatory
Authority of India

I . having been appointed as the Chairperson/ Member (cross
out portion not app!:cable) do solemnly affirm and swear in the name of God that
I will not directly or indirectly communicate or reveal to any person or persons
anty matter which shall be brought under my consideration or shall become known
to me as the Chairperson/Member (cross out portion not applicable) of the said
Telecom Regulatory Authority of India, except as may be required for the due
discharge of my duties as the Chairperson/Member (cross out portion not

applicable),

, S (Name of the f"halrpcrsonf\dembcr )
- Dated; TELECOM RFGUIATORY AUTHORITY OF INDIA ,




